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REFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCIH, NEW DFELHI

i ORIGINAL APPLICATEON N .5«’»3’0T2024
; ’5_N0TTbj)""' | &

| NOTARY IN A - -

~ | ~
NEWS ITEM TITLED "AVAIBH-KHANAN PAR HO RAHEE HAI
KARYAVAI JCB SAMET 9 TRACTOR-TROLLY GAYE HAI
SEAZE" APPEARING IN CHANDAULISAMACHAR.COM
DATED 13.04.2024

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION
CONTROL BOARD, IN COMPLIANCE WITH ORDER DATED
13.02.2026 PASSED BY THE HON'BLE NATIONAL GREEN
TRIBUNAL

I, Roht  Simgh , aged about § 3 years, S/o Shri
v

N. €, Sachan , posted as Regional Officer, U.P. Pollution

Control Board, Varanasi, Utlar Pradesh do hereby solemnly affirm and

state as under:

1. That I, the Deponent in the above captioned matter, am fully

as follows:

“..UPPCB is directed to place the relevant material before this
Tribunal so that orders for imposition and recovery of environmental

compensation from the violators can be passed b%trhis Tribunal.”

1
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3. That in compliance with the directions of this Hon’ble Tribunal, it is
submitted that UPPCB had imposed environmental compensation of
Rs. 7,56,756/- on Shri Lalman Yadav vide order dated 27.06.2025, and
the same has been annexed with the reply affidavit dated 01.07.2025
filed on behalf of UPPCB. It is submitted that the same was calculated
as per Approach-2 of the Recommendations on Scale of Compensation
to deal with the cases of illegal sand mining dated 29.01.2020 by
CPCB, considering the price of soil to be Rs. 7 per cubic metre.

4. That this Hon’ble Tribunal vide the last order had impleaded nine
registered owners of the vehicles seized by the Police as Respondent

. Nos.5to 13. It is submitted that it was informed by the District Mining
Officer that of the nine vehicles scized, one was a JCB and the rest
eight were tractor trolleys within which 3-4 cubic metres of-ordinary
soil was being transported. UPPCB has prepared a report regarding the

relevant material for calculation of environmental compensation

against the said Respondent Nos. 5 to 13 based on the above

“Rarameters and the same is being filed for consideration of this
Hon’ble Tribunal.

= A true copy of the letter dated 02.04.2026 sent by the District Mining

Officer is annexed hereto and marked as Annexure No. 1,

A true copy of the report dated 02.04.2026 by UPPCB is annexed

hereto and marked as Annexure No. 2. : %0

2
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5. That cverything stated above is true and correct to my knowledge,

/ derived from official records, and nothing material has been concealed
therefrom.
DEPONENT
VERIFICATION
Verified at Vayananm’ on this 4-+h day of April 2026, that the

contents of the above affidavit from paragraphs 1 to 5_are truc and correct
to the best of my knowledge and belief. No part of it is false and nothing

material has been concealed therefrom.

DEPONENT

Sworn Before Me & Solemnly

Am;r._‘. Signatu d Contents
Verified Toda |

MOTARY GOV~8 W INDIA
Vardausi
Re¢y.No. 1347222017
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